CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI,
REGN,NO, CCP 437/92 in DATE OF DECISICN: 12,2.1993

CA-

H.D., Kainthla, ees Petitioner,

Versys
Unien of India, ... HRespandent,

CORAM; THE HON'BLE MR, JUSTICE V.S, MALIMATH, CHAIRMAN,
==—"" THE HCN'SBLE MR, I.K. RASGOTRA, MEMBER{R).

For the Petitisrer, «e. None,
fer the Raspondants, oo s Feera Chhibber,
Ceunsel,

-

JUDGEMENT (ORAL)

(By Hen'ble Mr, Justice V.5. Malimath,
Chairman

Frem the reply filed and the copy of the erder dated
13,1.1993 produced in this case, it is clear that the judgement
rendered in C,A,194/92 has been complied with inasmuch zs the
speaking order has besn psssed, Th@ugh there is some delay
in cempliance, counsel for the respendents explained that it
was on acceunt ef the administrative and precedural reasens
which explanation we accept, Counsel for the respondents
submitted that sanction for payment of honorarium te the
petitionsr has also been made and the cheque was alsc tendered
te the petitiomr's counsel, If the petitiorer has not
cellected the said cheque, it would be preper for the respendent s
to send the same to the petitiorer by registered post, In the

circumstances, ne further action is celled fcr, Thess procee-

dings are accordingly drepped, Wﬁfy

(1.K. RASTTRA) (V.S. PALIMATH)
MEMBER (A ) CHAIRMAN
'SRO!
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